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MINISTRY OF LAW, JUSTICE AND COMPANY AFFAIRS

" Regulation shall be conétrued in relation to any Island as a referenrc o fhe

(LégislatiVe Department)
New Delhi, the 6th August, 2001/Sravana 15, 1923 (Saka)

THE LAKSHADWEEP GROUND WATER
(DEVELOPMENT AND CONTROL) REGULATION, 2001

No. 1 oF 2001

Promulgated by the President in the Fifty-second Year of the Republic of
India.

A Regulation to provide for developing and controlling the extraction
of ground water in the Union territory of Lakshadweep and for matters
connected therewith or incidental thereto.

In exercise of the poWers conferred by article 240 of the Constitution,

the Prcsxdent 1s pleased to plomulgate the following Regulation madc by
him:- .

1. (1) This Regulation may be called the Lakshadweep Ground Water
(Development and Control) Regulation, 2001.

(2) It extends to the whole of the Union territory of Lakshadweep.

. (3) It shall come-into force on such date as the Administratox may, by
notification, appoint and different dates- may-be appointed for different

Short title,

oxtent and
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ment.

Isiands, and any reference in any provision to the commencement of this. - -

commg into force’ of that pmw:,mz +in that Island.
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Definitions.

2, In this chulatibn unless the coniext otherwise requires,-

(a) “Administrator” means the Adrmmstrator of the Union {erritory
of Lakshadweep appointed by the President under article 239 of the
Constitution, ‘

ﬁ) “Authority” means the Ground Water. Authority constituted
under sub-section (/) of section 3;

(¢) “bye-laws” means the bye-laws made by the Authority under
this Regulation;

(d) “collector well” means masonry or concrete well or well made
with other suitable building materials, with- side and bottom suitably
sealed against seepage, for storing water through a number of
infiltration (porous) pipes laid in a slop in one or all directions, for the
purpose of skimming the water from top of water lens with coral island
formations;

(e} “Fund” means the Fund constituted under section 19,

() “ground water” means the water which exists below the surface
of the ground at any particular location;

(z) “Island” means an island as defined in clause (d) of section 2 of

“the Lakshadweep Island Councils Regulation, 1988;

(h) “member” means the member of the Authority and includes
Chairperson and Vice-Chairperson,;

(i) “Official Gazette” means the Lakshadweep Gazette:

g “pres_cribed”' _means pr'e.-écribed by rules made under this
Regulation; ' ‘

(k) “sink”, with all its gramumatical variations and cognate
expressions in relation to a well, includes any digging, drilling or boring
of new wells or deepening carried in the existing wells;

() “Union terriotory” means the Union territory of Lakshadweep;

“(m) “user of ground water’ means a person or persons or an

. institution mcludmg a company Or an establishment, whether
" Government or not, who use ground water for any purpose including

domestic use exther ona personal or community basis;

(m) “well” means a well sunk for the search or extraction of gronnd
water by a person or persons, except by the authorised officials of the
Union territory or the Central Government for- carrying out scientific

xnvesuganons exploration, development or management work for the -

survey and assessment of ground watcr resources or for providing water

- for irrigation and includes open well, dug well, borewell, dug-cum-

borewell, tubewell, filter point, collector well and infiltration gallery,

Reg. 4 of

1988.
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to be appointed by the Administrator;

3. (1) The Administrator shall, by notification in the Official Gazette,
constitute for the purposesof this Regulation, an Authority to be called the
Ground Water Authority.

(2) The Ground Water Authority shall consist of-

(a) a Chairperson -—Secrétary (Public Works Department),
(b) a Vice-Chairperson A;—'President-cum-Chief Counsellor,
-Pistrict Panchayat,

(¢) three official members consisting of Superintending Engineer
(PWD), representative from Central Ground Water Board, Kerala
Region and a representative from the Centre for Earth Science Studies,
Trivandrum; and

(d) two non-official, members, Chairpersons of Village (Dweep)
Panchayats. ‘

(3) The term of office and the manner of filling up of the vacancies and
other conditions of service of the Chairperson, Vice-Chairperson and

other than ex officio members shall be such as may be prescribed.

4. (1) The Chairperson of the Authority shall, in addition to presiding
over the meetings of the Authority, exercise and discharge such powers
and duties of the Authority as may be delegated to him by the Authority.

(2) The Vice-Chairperson of the Authority shall exercise and discharge
such of the powers and duties of the Chairperson as-may be delegated to
him by the Authority.

5. (1) The Administrator may, for the purpose of enabling the Authority
efficiently to discharge its functions under this Regulation, appoint such
number of technical and other staff as he may consider necessary.

(2) The terms and conditions of service of such technical and other staff
shall be such as may be determined by bye-laws.

6.(H If thé Administrator, on a report received from the Authority, is of -
the opinion that it is necessary or expedient in the public interest to

control and regulate the extraction or use of ground water in any form in
any Island, he may, by notification in the Official Gazette, declare any

- such Island to be a notified Island for the purpose of this Regulatlon with.

effect from such date as may be spec1ﬁed therein:

Provided that the date so specified in the notification shall not be earlier
than thirty days from the date of publication of the said notiﬁca;ion.

Establish-
ment of
Ground
Water

‘Authority.

Powers.and
duties of
Chairperson
and Vice-
Chairperson.

Staff of
Ground -
Water
Authority.
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notify Island
for control
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development.

(2) Every such notification shall, in addition to its pu’blicatioh;in the
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Constifution of
Advisory
Committee.

Prohibition of
direct pumping
of water from
well.

Grant of permit
to extract water
from well by
using motor.

Official Gazette, be published in not less than one daily regional language
newspaper having wide circulation in the Union territory and also be
served in such manner as the Administrator thinks fit and all or any of the
following modes may be followed in effecting such service, namely:-

(a)by affixing a copy of the notification at some conspicuous part
of the offices of (e Amin Katcheris or Village (Dweep) Panchayat or
office of the Civil Administrative Body located in the said Island;

(b) by proclaiming by the beat of drum or by imeans of loudspeakers
the contents of the notification in the said Island;

(¢) in such other manner as may be prescribed.
k (3) If, in the opinion of the Authority, the availability of ground water

has improved in a notified Island, it may advise the Administrator to
denotify such Islands and the Administrator may do so after following the

‘procedure laid down in sub-section (2) for. notifying the Island.

7. (1) Subject to any rules made in this behalf, the Authority.may from

time to time constitute such Advisory Committees as may be necessary for
the efficient discharge of its functions. .

. (2) Every Advisory Committee shall consist of such number of persons
connected with ground water control and regulation as may be prescribed.

8.No person shall directly pump water from any well in any notified |
Island by using any ¢lectrically or mechanically operated equipment:

Provided that nothing in this section shall apply to pumpmg of water
from collector well.

9. (1) Any user of ground water desiring to pump water from well by
using a motor in any potified Island in connection with any religious or

. customary cerewmonty or celebration or for any special purpose may make

an application to the Authority for the grant of a permit for the purpose
and shall not proceed with any activity connected with such pumping
unless a permit has been granted by the Authority.

@) EVery application made under sub-section (1), shall be made in such
form and shal{ contain such pamculars and be dccompamed by such fees,

as may be Drcsmbecl

(3) On receipt of an-ap phcatmn under sub-section (1) the Awhomy' ,
may,. aftar such- Anquiry as it deems fit, grant a permit 10 extract water
_ from 4 well for such period as may be spemﬁed th_ere_m or, as the case

may be, refuee 4 permit:

Prowded that no person shall be refused a penmt unless he has. beeﬂ
given an opportumty of being heard:

Piovsded further that the decision regerding grant or reﬁzsal ofa pvmut
as the case may be, shall be intimated by the Authority to the applicant
within a permd of ‘ihnty days from the date of receipt ()f the application. -

(4) The permit shall be in such form and s u‘nall contam such conditions as
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- Regisil‘ation of

‘existing users in

notified islands.

may be prescribéd.

®
- 10, (J) With effect from such date as the Administrator may, by
notification in the Official Gazette, appoint any person desiring to sink a
well in any notified Island for any purpose either on personal or
community basis shall apply to the Authority for grant of a permit for this
purpose, and shall not proceed with any activity connected with such
sinking unless a permit has been granted by the Authority:

Provided that no permit shall be required where the water is withdrawn
by manual devices,

(2) Every application made under sub-section (/) shall be made in
such form and shall contain such particulars and be accompamed by such
fees, as may be prescribed.

(3) On receipt of an application under sub-section (/), if the Authority
is satisfied that it shaill be in the public interest so to do, it may grant,
subject to such conditions and restrictions as may be specified, a permit
authorizing the extraction and use of the water:

Provided that no person shall be refused a permit unless he has been
given an opportunity of being heard.

(4) The Authority shall intimate its decision regarding grant or
refusal of the permit to the applicant within a period of thlrty days from
the date of feceipt of the application.

(5) In granting or refusing a permit under sub-section (3), the
Authority shall have regard to-

(a) the purpose or purposes for which water is to be used,
(b) the existence of other competitive users;
"(c) the availability of water;
~ (d) quality of ground water with reference to use;
() such other relevant factors as may be prescribed.

(6) The permit shall be in such fofm as may be prescribed:
1L - (1) Save as otherwxse prowded in thls Regulation, no existing user

after the date speCLﬁed in the notification under sub-section (1) of
_section 6, commence or carry on use of the water except under and in

- . accordance with the terms of certificate of regxstratlon granted i in thxs ,

regard:

- Provided that a peréon carrying on the use bf water before the
date specified above, may continue to do so for a period of three

Grant of
permit 10
extract and
use ground
water in
notified
Island.

months from such commencement; and if he has made an

application for grant of certificate of registration within said
~ - -period of three months till the disposal of such application,

(2) An application for grant of certificate of fegistr'!tion shall be
made to the Authority in such form and shall contain such
patticulars and shall be accompanied by such fees as may be
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2

prescnbed

3) On recelpt of an application under sub-section (1), if the
Authority is satisfied that it shall be in the-public interest to do
so, it may grant, subject to such conditions and restrictions as
may be specified, a certificate of registration authorising the
continued use of the water:

Provided that no person shall be refused a certificate of registration
unless he has been given an opportunity of being heard.

(4) The decision regarding the grant or refusaf to gtant the certificate
of registration shall be intimated by the Authority to the
applicant within a period of ninety days from the date of receipt
of the application.

(5) In granting or refusing to grant a certificate of registration under
sub-section (3), the Ground Water Authority shall -have regard
to-

“(a) the purpose or purposes for which the water was bemg used;
(b) the existence of other comprelitive users; :
(¢) the availability of water; and
(d) such other relevant faciors as may be prescribed.

A

(6) The certificate of registration shall be in such form as may be

prescribed.
Power to alter, 12. The Authority may, at any litne, after the permit or certificate of
amend or vary registration, 2s the casc may be, has been granted, for technical reasons,
the terms of the alter, amend or vary the terms of permit or certificatc of registration, as
permit or the case may be, with a view o limiting the source of water either
certificate of permanently or temporarily:
registration. '

Provided that no such alteration, amendment or variation shall be
made unless the permit holder or holder of a certificate of registration,
as the case may be, has been given an opportunity of being heard:

Provided further that before taking such action, the Authority
shall ensure that the standing crops are not damaged.

Explanation.- For the purposes of this section, “technical reasons”
means reasons which may adversely affect 2ny public drinking water -
source or the shortage of quantum and patitern of rain fall or any other
relevant factor whxch may affect the exiraction of water from the
gronnd. :

Cancellation of 13. if the Authomy is satisfied that- : o
permit or , (a) the penmit or 2 certifivate of rcg;*s”aﬂon granted under sub-

certificate of ~ . -sectic: (3) of section 9 or sub—-sec,tmn (3) of section 10 or sub-
registration. o ' section (3) of section 11, as the case may be, has been
: o (‘»btamcsj %:fy’ «raud or misr'epreSéiit}ltion as to an essential fact;
or

(n) the:holder of the penmt or of a certificaie of registration has
- without redsonable cause faiicd to comply with the condﬂons
@ubjer? tc which’ the perr’f or cemﬁcate of S gistration has

%
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been granted or has contravened afxy of the prbvisions of this
‘Regulation or of the rules made thereunder; or

(c) a situation has arisen which warrants limiting the use or
extraction of ground water,

then, without prejudice to any other penalty to which the holder of the
permit or the holder of the Certificate of registration may be liable under
this Regulation, the Authority may, after giving the holder of the permit
or certificate of registration an opportunity of showing cause, cancel the
permit or certificate of registration, as the case may be.

14. The functions of the Authority shall be to-

®

(i)

undertake and encourage research in the improvement or
development and quality of ground water;

collect and publish statistics relating to ground water;

(iii) take a specimen of soils or other materials or water

()

)

extracted from wells;

inspect and take copies of the- relevant records or documents
and ask any question necessary for obtaining any
information (including diameter or depth which is being or
has been sunk, the level at which the water is or was struck
and subsequently rest or rested, the ftypes of strata
encountered in the sinking of the well and the quality of the
water struck) required for carrying out the purposes of this
Regulation;

require by order in writing the person sinking a well to keep
and preserve in the prescribed manner specimen of soils or
any materials excavated therefrom for such period not
exceeding three months from the date of completion or
abandonment of the work as may be specified by the
Authority and thereupon such person shall comply w1th

- such orders;

(vi)

serve or cause to be served a notice requiring any user of
ground water to furnish such information or returns in such
form at such intervals and with such particulars as may be
prescribed and thereupon such person shall comply wﬁh

such requisition;

(vil) requlre the user of ground water to install” water measunng
" devices on any water supplies when necessary to properly
adwminister the water or where there is reason to believe that the
“user does uoi vomply with the provisions contained ‘in this
- Regulation or any other sufficient reason for def: eﬂchng the
pubhc mtcrest

Provided that where the user of ground water does not comply
thh the orders or requisition issued to him within ‘a period of thirty days,
 the Authority itself may install such water measuring device: and recover
1its cost From the defauliing aser of eronnd water ‘
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i
Power to search
and seizure.

- Bervice of :

(viii) require any user of ground water who does not comply
with the provisions of this Regulation and rules framed
thereunder to close down any water supply or destroy any
~ hydraulic work found to be illegal under the provisions of
this Regulation:

Provided that where the user of ground water does not comply
with the orders or requisitibn issued to him within a period of sixty days,
the Authority itself may carry out the necessary work and recover the cost
from the illegal user of ground water

15. (1) An Executive Engmeer authorised in this bebalf by the

Authority, may, if he has any reason to suspect that any provision of this-

Regulation has been, or is being, or is about to be, contravened-

(a) enter at any reasonable time on any pr per‘y {(private or
Governmeni owned) with the‘right to investigate and make
any measurement concerning the land or the water located
on the surface or underground,;

(b). inspecf the well which is being sunk or has been sunk-and
* the soils and other materials excavated therefrom;

(c) scize any electrical or mechanical ¢quipment utilised for
illegal sinking or pumping of water,

(d) enter and search at all reasonable times with such assistance,
if any, he considers necessary, any place in which an

offence: under this *Regulation has been or is being

committed and order in writing the person who has or is
~ committing the offence not to extract or use the ground
‘water for a specrﬁed penod not exceeding thxrty days.

(2) The power conferred by this section includes the- power to break
open the door any premxses where sinking, extraction and uge of
. ground water may be going on:

Provided that the power to break open the door shall be

_ “exercised only after the owner or any other person in occupation of the
- premises, if he is present therein, refuses to open the door on being called_ .

upon to do $0.

(3) Tu prow:wa of the Code of. Crlnunal Proc-adure 1973

shall so far as may be, apply to any search or seizure under
- .. .this section as they apply to any search or seizure made
under the Authority of a warrant issued u*lder section 94 of :

“‘f'*ithe sald Code.

“Where the Ex&cu,tive Engineer seizes any electrical or

mechanical equipment under clause (c) of sub-section (1),

~he shall, &3 soon as may be, inform a Magistrate and take his
-orders as to the pustody thereof, :

~~ e
|
[

16, (1) Where the serving officer delivers or tenders.a copy of the order

2gof 1974,
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made under clause (v) of section 14 or notice issued under clause (vi)
of that section to the owner of the well, personally or to an agent or
other person on his behalf, he shall require the signature of the person
to whom the copy is so delivered or tendered in token of an
acknowledgment of service endorsed on the original order or notice,
as the case may be.

(2) Where the owner of the well or his agent or such other
person as aforesaid refuses to sign the acknowledgment, ot
where the serving officer, after using all due and reasonable

" diligence, cannot find the owner who is absent from his
residence at the time when the service is sought to be
effected on him at his residence and there is no likelihood of
his being found at the residence within a reasonable time,

. and there is no agent empowered to accept service of the

- order or notice on his behaif, nor any other person on whom
servicé can be made, the serving officer shall affix a copy of
the order or notice on the outer door or some other
conspicuous part of the house in which the owner ordinarily
resides or carries on. business or personally works for gain,
and shall then return the original to the Authority from
which it was issued, with a report endorsed thercon or
annexed thereto stating that he has so affixed the copy, the
circumstances under which he did so, and the name and
address of the person, if any, by whom the house was
identified and in whose presence the copy was affixed.

17. The administrator may pay to the Authority in each financial year
by way of grants or loans such sums of money as he may consider
necessary for the efficient- performance of its functions under thls
Regulation. :

18. The Authority may, for the purposes of this Regulation, receive
gifts, grants, donations and benefactions from the Government or any
other person.

19. (1) There shall be constituted a fund to be called the Ground Water
Development Fund and to which shall be credited-

(a) the grants or contributions made by the Government

(b) the income from investments;

(¢) any donation made or loan advanced to the Authority for the
purposes of this Regulatlon

(d) all sums received by the Authority from such other sources as may

~ be decided upon by the Admirnistrator.
(2) The Fund shall be applied for-

(a) payment of the salaries, allowances and other remuneration of
the Chairperson, Vice-Chairperson and members, techmcal and other
staff of the Authority; '

(b) meeting other expenses of the Authority to be incurred by it in

* the performance of its functions under this Regulation.

20. The Authority shall prepare in such form and at such time in each
. financial year, as‘may be prescribed, its budget for the next financial
year showing the estimated receipts and expmdxture and forward it to

the Ad:mmstraior
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The Authority shall have the powér to borrow xﬁbney on the secmity.

of the Funds or any other assets for carrying out the purposes of this
Regulation in such manner as may be prescribed.

(1) The Authority shall maintain proper accounts and other relevant
records and prepare an annual siatement of accounts, including the
profit and loss account and the balance-sheet, in such form as may be
prescribed.

(2) The accounts of ihe Authority shall be audited by the
Comptroller and Aunditor-General of India and any expenditure
incurred in connection with such audit shall be payable by the
Authority.

The Authority may, by general or special order in writing, direct that
all or any of the powers or duties which may be exercised or
discharged by it, shall, subject to such conditions, if any, as may be
specified in such order (except sections 30 and 31), be exercised or
discharged also by any employee of the Authority specified in this
behalf.

All members and employees of the Authority shall be deemed, when
acting or purporting to act in pursuance of any of the provisions of
this Regulation, to be public servants within the meaning of section
21 of the Indian Penal Code.

No suit, prosecution or other legal proceedings shall lie against the
Administrator or the Chairperson or the Vice-Chairperson of the
Authority or any member or other employee of the Authority for
anything which is in good faith done or intended to be done under
this Regulation or the rules and bye-laws made thereunder. :

(1) No prosecution shall be instituted against any person in respect of

axy offence under this Regulation without the previocus sanction of

the Authority or such officer as may be authorised by that Authority

by order in writing in this behalf;

(2) No court inferior to that of a Judicial Magistrate of the First class
shall try any offence punishable under this Regulation.

(1) If any user-

(a) - contravenes or fails to comply with any of the provisions of

this Regulation or any rules made thereunder, or -
(b) obstructs the Authority or any other person authorised by it
from eXercising any of the’ powers under this Regulation, or

(¢} fails to comply with the omers n*ade under clause (v) of
- section 14, or : :

()] hawng been required 1o furmsj h auy mfozmatnon or retum '

under clause (vu of section 14-

45 of 1860.

A AT P AT TR D
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I

(i) wilfully refuses or without lawful excuse, neglects
to furnish such information or return;

(ii) wilfully furnishes or causes to be furnished any
information or return which he knows to be falls,

he shall be punishable-

(a) for the first offence with imprisonment for a térmi
which may extend to one month or with fine which
may extend to one thousand rupees, or with both;

(b) for the second and subsequent offence, with
imprisonment for a term which may extend to six
months or with fine which may extend to two
thousand rupees, or with both.

(2) If any person contravenes the provisions of sub-section (1)
of section 10, he shall be punishable with a fine not
exceeding rupees five hundred in addition to penalties
under clause (a) and (b) above for every day till such
contravention continues,

uces by 28. (1) Where an offence under this Regulation has been committed by a
panies. Company, every person who at the time the offence was committed was
in charge of and was responsible to, the company for the conduct of the
business of the company, as well as the company, shall be deemed to be
- guilty of the offence and shall be liable to be proceeded against and

punished accordingly:

Provided that nothing contained in this sub-section shall render
any such person liable to any punishment, if he proves that the offence
was committed without his knowledge or that he had exercised all due
diligence to prevent the commission of such offence. )

(2) Notwithstanding anything contained in sub-section (1),
where an offence under this Regulation has been committed
by a company and it is proved that the offence has been
committed with the consent or connivance of, or is
attributable to any neglect on the part of, any director,
manager, secretary or other officer of the company, such
director, manager, secretary or other officer shall also be

deemed to be guilty of that offence and shall be liable to be‘ ,

proceeded dgamst and punished accordmgly

Explanatlon For the purposes of this sectlon -

(a) _“company” means any body corporate and includes a firm

or other association of individuals; and -

(b) “director”, in relation to a firm, means a partner in the firn.

als. 29. (1) Any person_aggriéved by any decision of the Authority made

under this Regulation may prefer an appeal to the Administrator or such .
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Power to nitake
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Power to make -

authority as may be specified by him Within such time as may be
prescribed.

(2) No appeal shall be admitted if it is preferred afier the explry of the
period prescribed therefor:

Provided that an appeal may be admitted after the expiry of the period
prescribed therefor if the appellant satisfies the Administrator or the
appellate authority, as the case may be, that he had sufficient cause for
not preferring the appeal within the prescribed period.

(3) Every appeal made under this section shall be made in such form and
shall be accompanied by a copy of the decision appealed against and
on payment of such fees as may be prescribed.

(4) On receipt of an appeal under sub-section (1), the Administrator or
the Authority, as the case may be, shall, after giving the appellant an -
opportunity of being heard, dispose of the appeal as expeditiously as
possible.

30. (1) The Administrator may, by notification in the Official Gazette,
make rules to carry out the purposes of this Regulation,

(2) In particular and without prejudice to the generality of the
foregoing power, such rules may provide for -

(a) the term of office and manner of filling up of vacancies and other
conditions of service of the Chairperson , Vice-Chairperson and

, other members of the Authority under sub-section (3) of section 3;

(b) the manner.in which the publication of the notification may be
effected under clause (c) of sub-section (2) of section 6;

(c) the matters with respect to the Advisory Committee referred to in
sub-section (1) of section 7;

(d) the form of application and fees under sub-section (2) of section-
9, sub-section (2) of section 10, sub-section (2) of section 11 and
the particulars that may be required to be furnished with these
applications;

(e) the form of the permit or the certificate of registration under sub-
section (4) of section 9, sub-section (6) of section 10 and sub-
section (6) of section 11;

(f) the factors other than those referred to in clauses (a) to (d) of sub-
section (5)of.section 10;

(g) the factors other than those referred to in clauses (a) to (c) of sub-

~ section (5) of section 11; .

(h) the manner in which the specimen of soils or other material SH.HH_ o

_ “be kept and preserved under clause (v) of section 14;.
(i) the form in which and the interval at which the information or -
' return shall be furnisked under clause (vi) of section 14;

{j) - the form and the time in each financial | ear, by whuch budget is to .

', be prepared under section 20, '

x) borrowmg of monéy on the svcun*y of funds under section 21 i;

-~ (D) the form in whick the annual accounts are to be prepared under :

section 22;
(m) the form in which and -1.-he {ime in wh;ch, an appeal may be ﬁled
before the Administrator or the appellate anthority as specified by
{be Administrator under section 29 and the fees payable in respect
- ef :,uch appeal - ' '

‘i
1)
!
)

31. (1) The Anthority may, 'Wit’h.tﬁe previous approval of the

© sume o

R
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32.

Administrator, by notification in the Official Gazette, make bye-
laws, not inconsistent with the provisions of this Regulation and

the rules made under section 30, generally to carry out the

purposes of this Regulation.

(2) In particular, and without prejudice to the generality of the
foregoing power, such bye-laws may provide for the terms
and conditions of service of the technical and other staff of
the Authority under sub-~section (2) of section 5.

Every rule and every bye-law made under this Regulation shall be
laid, as soon as may be afier it is made, before each House of
Parliament, while it is in session, for a total period of thirty days
which may be comprised in one session or in two or more successive
sessions, and if, before the expiry of the session immediately
following the session or the successive sessions aforesaid, both
Houses agree in making any modification in ithe rule or bye-law or
both Houses agree that the rule or bye-law should not be made, the
rule or bye-law shall thereafter have effect only in such modified

form or be of no effect, as the case may be; so, however, that, any

such modification or annulment shall be without prejudice to the
validity of anything previously donc under that rule or bye-law.

K.R.NARAYANAN,
President.

SUBHASH C. JAIN,
Secy. to the Govt. of India.
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